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11\' TH ,1 .CE'^'TRAL AD''-'iI STRATI'/i TRIRIJ'^'At
PRIT'CIpAL BTNCH

DELHI .

C)»A# NQj, i594/95 04- ^^  Uate or decision 25.1,95

Hon'bls Shrl W.V.KrishTan,Acting Chairman
Hon'ble Smt.Lakshrol Suaninathan, Member (3)

Shri R.K.Mishra,
3/0 late 3h , A,^1,Mishra

^lock 23, H, Wo, 179, Lodi Colony,
Weu Delhi. i

(By Advocate Shri D.K.Bali ) ' **

Vs.

1. Union ot' India, through the
'Secretary,
tlinistry of Communication,
□ eptt.of Tel ecom , S an ch ar Bhauan,
20 Ashok a Road, Neu Delhi,

.. Resoondent
(By Advocate Shri M.S. Klohta-though

nono prB'sent )

0 R D E R (ORAL)

(Hon'ble Shri H . V, K rishnan , Acting Chairman )

The applicant . has assailed the tlemo.of

cbarges issued to him on 12,2,1993 (Annexure A-2)^

by which the discinlinary grodeedings h ave b'aen

a

initiated against him. He also seeks/further direction-

that the Departmental enquiry be completed within four

months in case the first prayer is not granted,

2, Resoondents have filed reoly and contested

the claim. They contend " ' that no time limit has been

prescribed in the rule for completion of the discinlihary
\

enquiry as" i-t is no;t desirable; to, set an.y tim:e lim,it,

3. Ue have considered this matter. The ^temo.of

charges show that the mis-conduct alleged on the part
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of. the applicant is in respect of countersigning bills

of v/arious parties all of uhom uere sister concerns,"
though no supply orders had been'placed on them, and

prsv^cribed departmental norms and procedures' had

not been folloued. The statement of imputation refers

1o bills and as many as 70 documents and 22 witnesses

are to be examined. It is submitted that an Enpuiry

Officer has been appointed in August, 1995 only.

Learned counsel for the applicant also states tbat the

applicant is due to retire on 31.10. 1996.

unable to endorse the v/ieus of the

respondents that a time-limit should not be fixed for '

completing the Departmental Enquiry by ithe Enquiry
n  .Pficer. To complsta tha D.E, ujigly cooperation has

to be extended by the applicant also. It is houever,

□pen to the Enquiry Officer to proceed ex-parte if the

deliquant does not appear and tries ̂ to delay the

proceedings. It would be desirable to set a time ''.imit

to complete the enquiry by the Enquiry Officer.

are of the view, that it should ba possible

for the enqL'iry officer to complete the enquiry within a

period of 8 months which is a tentative limit set by us.
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Respondents ars,thsrsfore, dirscted to ensure that the

Enquiry Officer completes the enquiry.as expeditiously

as possible, preferably uithin a oeriod of 8 months

from the date of receipt of this order,
f

6, O.A, is disposed of as above,

(Smt.Lakshmi Suaminathan) (w,V.Krishnan )
flamber (O) Acting Chairman

sk


